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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/55/2019/ARE-13 M.S. Building,
Dr. B.R.Ambedkar Road,
Bangalore-56001,
Date: 27 /07 /2020.

+ Present:

Patil Mohankumar Bhimanagouda
Additional Registrar Enquiries-13,
Karnataka Lokayukta,

Bangalore.

ENQUIRY REPORT ::

Sub:- Departmental Enquiry against,
1. Sri S.B. Maishale, Assistant Engineer,
Panchayath Raj Engineering Sub-Division,
Raibag, Belagavi District.

2. Sri S.G. Bhosale, Assistant Executive
Engineer, Panchayath Raj Engineering
Sub-Division, Raibag Taluk, Belagavi
District.

3. Sri T.M Jakkappagola, Executive Officer,
Taluk Panchayath, Raibag, Belagavi
District.

Ref : 1) Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BGM-986/2017 /PP,
dated:03/09/2018.

2) Govt. Order No.mgwa 78 ans'ge, 2018,
Bengaluru, dated:07/02/2019.
3) Nomination Order No.UPLOK-1/

DE/55/2019, Bengaluru dated:
18/02/2019.
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1. This Departmental Enquiry is directed against 1) Sri S.B.
Maishale, Assistant Engineer, Panchayath Raj Engineering Sub-
Division, Raibag, Belagavi District 2) Sri S.G. Bhosale, Assistant
Executive Engineer, Panchayath Raj Engineering Sub-Division,
Raibag Taluk, Belagavi District and 3) Sri T.M Jakkappagola,
Executive Officer, Taluk Panchayath, Raibag, Belagavi District
(herein after referred to as the Delinquent Government Officials in

short “DGOs”).

2. After completion of the investigation a report U/sec. 12(3) of the
Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

3. In view of the Government Order cited above at reference-2, the
Hon’ble Upa Lokayukta-1, vide order dated: 18/02/2019 cited above
at reference-3, nominated Additional Registrar of Enquiries-13 of the
office of the Karnataka Lokayukta as the Enquiry Officer to frame
charges and to conduct Enquiry against the aforesaid DGOs. The
Additional Registrar Enquiries-13 prepared Articles of Charges,
Statement of Imputations of mis-conduct, list of documents
proposed to be relied and list of witnesses proposed to be examined
in support of Articles of Charges. Copies of same were issued to the
DGOs calling upon them to appear before this Authority and to

submit written statement of their defence.

4 The Articles of Charges framed by ARE-13 against the DGOs is

as below:
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16. The AOC was duly served on the DGO No-1 to 3. Though the
AOC was duly served the DGO No-1 to 3 remained absent, hence
they were placed Ex-parte. Since the DGO No-1 to 3 remained Ex-
parte, the question of recording FOS, SOS, defence evidence and

Questionnaire does not arise.

17. In order to substantiate the charge, the Disciplinary Authority
examined two witnesses as PW-1 and PW-2, got marked the
documents at Ex.P-1 to P-10 and closed their side. Since the DGO
No-1 to 3 remained Ex-parte, the question of recording FOS, SOS,

defence evidence and questionnaire does not arise.

18. Upon consideration of the charge leveled against the DGO No-1
to 3, the evidence led by the Disciplinary Authority by way of oral
and documentary evidence, the only point that arises for my

consideration is as under:;

Point No-1) Whether the Disciplinary
Authority has satisfactorily proved that, the
DGO No-1 Sri S.B. Maishale working as Assistant
Engineer, Panchayath Raj Engineering Sub-
Division, Raibag, Belagavi District, the DGO No-2
Sri S.G. Bhosale working as Assistant Executive
Engineer, Panchayath Raj Engineering Sub-
Division, Raibag Taluk, Belagavi District and
DGO No-3 Sri T.M. Jakkappagola, Executive
Officer, Taluk Panchayath, Raibag, Belagavi
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District were responsible for the implementation
of the works under 13t Financial Policy. The
DGO No-1 to 3 were entrusted with the work of
renovation of the Hosatti Thotada school (&3

Zeecsd ooed) of Hidkal Village, Taluk Raibag and

Rs.90,000/- was sanctioned for the repairs of
Hosatti Thotada School (&evy eeed Zo¢).

However, the DGO No-1 to 3 instead of using new
door and windows, had used the old door and
windows for renovation and without executing
the works as per the estimate had
misappropriated a sum of Rs.22,529/- and
thereby failed to maintain absolute integrity
and devotion to duty, which act is unbecoming
of a Government Servant and thus committed
mis-conduct as enumerated U/R 3(1) (i) to (iii) of
Karnataka Civil Service (Conduct) Rules, 1966.

19. My finding on the above point is held “in the Affirmative’’ for
the following:

:: REASONS :

20. Point No-1:- The complainant Sri Srimantha Gangappa
Salagere, resident of Diggewadi Village, Raibag Taluk, Belagavi
District has been examined as PW-1 and he has reiterated the facts

stated in the complaint. He states that, he knows the DGO No-1 to
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3. During the year 2013-14 under the 13th Financial Policy the
repair works to the Hosatti Thotada school (BoTey Beews zoed) of

Hidkal Village, Taluk Raibag was taken up. The repairs to the school
building were taken up the contractor under the supervision of DGO
No-1 to 3. However, the DGO No-1 to 3 have not executed the
repairs works as per the estimate. They have misappropriated the
funds and cheated the Government. The DGO No-1 to 3 have not
installed new doors and windows. The existing door and windows
were painted and the same old doors and windows were shown as
new ones. Thus the DGOs have misappropriated the said amount.
He further states that, Rs.90,000/- was sanctioned, however, the
entire sum has not been used and the amount has been

misappropriated.

21. PW-1 further states that, hence, he has lodged the compliant in
this regard as per Ex.P-1. The Form No- 1 and II are at Ex.P-2 and
P-3. PW-1 further states that, along with the complaint he has
produced estimate of the said work, M.B. Book and completion
certificate issued by DGO No-2. All these documents have been
commonly marked as Ex.P-4. PW-1 has also produced the
photographs of school building and they have been commonly
marked as Ex.P-5. He has also produced the certificate issued by
the Head Master of the said school and it is at Ex.P-6. Hence, he
prays for taking necessary action against the DGO No-1 to 3.
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22. After lodging the complaint to this institution, the Hon’ble Upa
Lokayukta referred the matter for investigation to the
Superintendent of Police, Karnataka Lokayukta, Belagavi. He in
turn deputed PW-2 Sri Parashuram Dabali, Police Inspector,
Karnataka Lokayukta, Belagavi to conduct the investigation and

submit his report.

n3. The investigation officer Sri Parashuram Dabali, Police
Inspector, Karnataka Lokayukta, Belagavi has been examined as
PW-2. He states that, from 14/09/2015 he is working as Police
Inspector, Karnataka Lokayukta, Belagavi. The Superintendent of
Police, Karnataka Lokayukta, Belagavi directed him to conduct the
investigation on the complaint of Sri Srimantha Gangappa Salagere,

resident of Diggewadi Village, Taluk Raibag.

24. PW-2 further states that, accordingly he took up the
investigation and visited the Hosatti Thotada school (Bedy Sseest

zoe3) of Hidkal Village, Taluk Raibag of Hidkal Village and enquired

the concerned officials. He further states that, he obtained the
connected documents from Taluka Panchyath, Raibag. He had
requested the Executive Officer, Taluka Panchayath, Raibag to
depute one Engineer for the purpose of investigation. Accordingly Sri
Shivananda Hugar, Assistant Engineer, PWD, Belagavi was deputed.
PW-2 further states that, he has summoned Sri Nagappa Potaraddi,
the Head Master during the period in which the work was executed.

He has also summoned the present Head Master and others. PW-2
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further states that, Sri Shivananda Hugar, Assistant Engineer, PWD,
Belagavi inspected the repairs works and he has submitted his

report as per Ex.P-7.

25.  PW-2 further states that, on the basis of spot inspection and
the report of Sri Shivananda Hugar, Assistant Engineer at Ex.P-7

he has found the following irregularities.

a) As per the estimate Rs.3003/- was reserved for
installation new wooden doors to the school building.
Rs.19,526/- was reserved for installation of new
windows to the school building. Totally Rs.22,529/-
was reserved for installation of new wooden door and
wooden windows. The DGOs had mentioned in the
M.B. Book that, new door and windows were installed
and completion certificate was also issued certifying the
work of the contractor. However, new door and
windows were not installed. But the existing old door
and windows were painted and Rs.22,529/- was
withdrawn and misappropriated by the DGO No-1 to 3.
The DGO No-1 to 3 had released the amount of
Rs.22,529/- to the contractor without installing new

door and windows.

26. PW-2 further states that, the DGO No-1 was the Assistant
Engineer in Panchayath Raj Engineering Department, Raibag and he

was personally responsible to prepare the estimate and to supervise
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the work. The DGO No-1 was under a duty to supervise the repair
works of the school, write the M.B. Book etc., However, the DGO
No-1 has not properly performed his duty, he has issued false
certificate that the work was satisfactory and he has shown
dereliction of duty. The DGO No-1 is also responsible for the

misappropriation of the said amount.

7. PW-2 further states that, the DGO NO-2 was the Assistant
Executive Engineer, Panchayath Raj Engineering Department,
Taluka Panchayath, Raibag. He was supposed to visit the school,
supervise work executed and accordingly sign the M.B. Book that
the work was satisfactory. The DGO No-2 is the person responsible
for issuing the satisfactory completion certificate to the contractor.
However, the DGO No-2 has committed dereliction of duty by not
properly supervising the repair works of the Hosatti Thotada school
(BrJy Soews zoe3) of Hidkal Village, Taluk Raibag of Hidkal Village

building.

78. PW-2 further states that, the DGO No-3 was the Executive
Officer of Taluka Panchayath Raibag and he was responsible for
issuing the satisfactory completion certificate and also for releasing
the amount to the contractor. However, the DGO No-3 has
committed dereliction of duty by not properly supervising the repair

works of the Hosatti Thotada school (Bemey 3eees zoe3) of Hidkal

Village, Taluk Raibag of Hidkal Village building and he has also
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involved in creation of bogus documents and misappropriated the

funds.

29. PW-2 further states that, the DGO No-1 to 3 have totally
misappropriated Rs.22,529/- and caused loss to the Government
exchequer. PW-2 further states that, he has submitted his report to
the Superintendent of Police, Karnataka Lokayukta, Belagavi and
the said report is at Ex.P-8. The Superintendent of Police, Karnataka
Lokayukta, Belagavi in turn has submitted his report which is at
Ex.P-9. He has produced the connected documents pertaining to

the repair works of the Hosatti Thotada school (Boey Boewd zoe3) of
Hidkal Village, Taluk Raibag of Hidkal Village and they have been

commonly marked as Ex.P-10.

30. The evidence of PW-1 and PW-2 has totally remained
unchallenged. Though the AOC was duly served on the DGO No-1
to 3, they have remained Ex-Parte. Hence, the evidence of PW-1 and

2 has remained unchallenged.

31. I have carefully gone through the oral and documentary
evidence adduced by Disciplinary Authority. After lodging of the
complaint to this institution, PW-2 the Police Inspector, Karnataka
Lokayukta, Belagavi was deputed to conduct the investigation and
submit his report. Accordingly PW-2 has taken the assistance of Sri
Shivananda Hugar, Assistant Engineer, PWD, Belagavi and he has

conducted the investigation and submitted his report. The report of
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the 1.O is at Ex.P-8. The final opinion of the L.O in his report is as

follows,
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2} SBeBIDTYS Torte FoshrTEdAID )&% T3w0N Bererriood Ml
Tore TIF Ve B S, TIE e Repves3s Jeedd, ROBY
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32. Ex.P-9 is the report of the Superintendent of Police, Karnataka
Lokayukta, Belagavi. His report is based upon the report of PW-2.
Ex.P-7 is the report of Sri Shivananda Hugar, Assistant Engineer,
PWD, Belagavi. [ have carefully gone through the reports at Ex.P-7,
Ex.P-8 and Ex.P-9. I have also gone through the documents
produced at Ex.P-10 i.e Estimate, payment advise, administrative
approval, piece work agreement, agreement, M.B. Book and other

connected documents.



18

33. On careful perusal of the documents it is observed that, an
estimate was prepared for the repair works of the Hosatti Thotada

school (Bery Beessd zoe3) of Hidkal Village, Taluk Raibag of Hidkal

Village for an amount of Rs.90,000/- in the year 2013-14 under the
13th financial policy of the Government of Karnataka. The DGO
No-1 was responsible for supervising the work of the contractor,
writing the M.B. Book and issuing the completion certificate to the
contractor. Similarly the DGO No-2 was responsible for supervising
the work of the DGO No-1, counter signing the M.B. Book, issuing
completion certificate. The DGO No-3 was responsible for
supervising the work and to release the amount by cheque to the
contractor only if the work was carried out as per the estimate.
However, on careful perusal of the report at Ex.P-8 coupled with the
report at Ex.P-7, it is observed that, the DGO No-1 to 3 have not
properly supervised the repair works of the school. Though
Rs.22,529/- was released for installation of new wooden door and
wooden windows, the said door and windows were not installed. The
old and existing door and windows were painted and it was shown
that, new door and windows were installed. The DGO No-1 to 3
have colluded with the contractor and misappropriated Rs.22,529/-
allotted for installation of new door and windows to the school
building. On careful perusal of the oral and documentary evidence, [
am of the opinion that, the DGO No-1 to 3 have colluded with the
contractor and instead of using new doors and windows have
painted the existing doors and windows and they have

misappropriated an amount of Rs.22,529/-.
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34. The Investigation Officer/PW-2 has conducted a detailed
investigation by collecting the documents from the concerned
authorities. The 1.0 has verified the available documents and
prepared his report. The evidence of PW-2 and his report at Ex.P-
8 have remained unchallenged. There is nothing on record to
doubt the veracity of his report at Ex.P-8. The evidence of [.O is
supported by the documents secured from the concerned

authorities.

35. The evidence of PW-2 places the actual facts on record. The
DGO No-1 to 3 have remained Ex-parte, hence, there is no material
to disbelieve or discredit his version. The evidence of PW-2 and his
report at Ex.P-8 therefore deserve to be believed. Hence, I believe
the report at Ex.P-8 and evidence of 1.0 /PW-2. On careful perusal
of the evidence of Disciplinary Authority, I am of the opinion that,
the charge leveled against the DGO No-1 to 3 has been proved.
Hence, on appreciation of the evidence of complainant/PW-1 and
the Investigation Officer/PW-2, I am of the opinion that, the
Disciplinary Authority has proved the charge leveled against the
DGO No-1 to 3.

36. For the reasons stated above the DGO No-1 to 3, being the
Government/Public Servants have failed to maintain absolute
integrity besides devotion to duty and acted in a manner
unbecoming of Government servants. On appreciation of entire oral

and documentary evidence I hold that the charge leveled against
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the DGO No-1 to 3 is established. Hence, 1 answer point No.1 “in
the Affirmative ”.

: + ORDER ::

The Disciplinary Authority has proved the
charge against the DGO No-1 Sri S.B. Maishale
working as Assistant Engineer, Panchayath Raj
Engineering Sub Sub-Divison, Raibag, Belagavi
District, the DGO No-2 Sri S.G. Bhosale working
as Assistant Executive Engineer, Panchayath
Raj Engineering Sub-Division, Raibag Taluk,
Belagavi District and the DGO No-3 Sri T.M.
Jakkappagola, Executive  Officer, Taluk
Panchayath, Raibag, Belagavi District.

The DGO No-1 to 3 are held responsible for
misappropriation of a sum of Rs.22,529/-.

37. This report is submitted to Hon’ble Upa Lokayukta-1in a sealed

cover for kind perusal and for further action in the matter.

Dated this the 27\day of July 2020

Fle

(Patil Mohankum himanagouda)
Additional Reglstrar Enquiries-13
Karnataka Lokayukta
Bangalore
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ANNEXURE

Documents marked on behalf of the Disciplinary
Authority

Ex.P-1: Complaint (Original)
Ex.P-1(a): Signature of the complainant.

Ex.P-2: Form No- I(—Original) ]
| Ex.P-2(a): Signature of the complainant.
Ex. P-3: Form No-II (Original)

Ex.P-3(a): Signature of the complainant.
Ex.P-4: Documents furnished along with the complaint
| (Xerox copies).
Ex.P-5: Xerox copies of the photographs (Xerox copies).

Ex.P-6: Certificate issued by the Head Master of the
school (self attested copy).

Ex.P-7: Report of the Assistant Engineer, PWD,
Belagavi (Original copies).

Ex. P-8: Report of the 1.O (Original copies).
Ex.P-8(a): Signature of the 1.0.

Ex. P-9: Report of Superintendent of Police, Karnataka

| Lokayukta, Belagavi (Original copies).

Ex.P-9(a): Signature of the I.0.

Ex. P-10: Documents furnished along with the report,
page no.83 original, page no.84-86 attested copies, page
no.87 xerox, page no.88-92 attested copies, page no.93
XCTOxX copy, page no.94-95 attested copies, page no.96
XEroxX copy, page no.97-119 attested copies.

Documents marked on behalf of the DGO

Nil

$S (2ol

Dated this the 27" day of July 2020

il
(Patil Mohan ‘\’ar Bhimanagouda)

Additional Registrar Enquiries-13
Karnataka Lokayukta

Bangalore
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GOVERNMENT OF KARNATAKA 55 \ V9

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/55/2019/ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 29/07/2020

RECOMMENDATION

Sub:- Departmental inquiry against;

1) Sri S.B. Maishale, Assistant Engineer, Panchayath
Raj Engineering Sub Division, Raibag, Belagavi
District;

2) Sri S.G. Bhosale, Assistant Executive Engineer,
Panchayath Raj Engineering Sub Division, Raibag,
Belagavi District.

3) Sri T.M.Jakkappagol, Executive Officer, Taluk
Panchayath, Raibag, Belagavi District — Reg.

Ref:- 1) Govt. Order No.mws 78 waa'sn, 2018, Bengaluru dated
7/2/2019.

2) Nomination order No.UPLOK-1/DE/55/2019,
Bengaluru dated 18/2/2019 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 27/7/2019 of Additional
Registrar of Enquiries-13, Karnataka Lokayukta,
Bengaluru

The Government by its order dated 7/2/2019 initiated the
disciplinary proceedings against (1) Sri S.B.Maishale, Assistant
Engineer, Panchayath Raj Engineering Sub Division, Raibag,
Belagavi District; (2) Sri S.G. Bhosale, Assistant Executive
Engineer, Panchayath Raj Engineering Sub Division, Raibag Taluk,
Belagavi District and (3) Sri T.M. Jakkappagol, Executive Officer,
Taluk Panchayath, Raibag, Belagavi District (hereinafter referred to
as Delinquent Government Officials 1 to 3, for short as DGO-1,
DGO-2 and DGO-3 respectively) and entrusted the Departmental

Inquiry to this Institution.
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2. This Institution by Nomination Order No.UPLOK-1/DE/55/
2019, Bengaluru dated 18/2/2019 nominated Additional Registrar
of Enquiries-13, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs 1 to 3 for the alleged charge of misconduct, said to

have been committed by them.

2! The DGO-1 Sri S.B.Maishale, Assistant Engineer,
Panchayath Raj Engineering Sub Division, Raibag, Belagavi
District; DGO-2 Sri S.G. Bhosale, Assistant Executive Engineer,
Panchayath Raj Engineering Sub Division, Raibag Taluk, Belagavi
District and DGO-3 Sri T.M. Jakkappagol, Executive Officer, Taluk
Panchayath, Raibag, Belagavi District were tried for the following
charges:-
“s 3 P-10BRT B FRFTS, OO RHoODT
QOBAORNT®,  VOWONS®T  TOF® QOBIONOOTE  YUETLION,
coodeRnN,  3.8.30-20@00%T  &F NF°.23.25008,  RTBoODT
o TROE  QORDADDT, TOwWoPNT ToF  QOIRONOON 0T
Doon,  Toodgent  Tone  B.B.J0-3 8¢ £3.000. B FIRPCLD,
PODFITOFRE  HOTO, TOURP  TOWOWT®,  TODgNT
SRcRees Demnsd 2013-143¢ MOT Towgd FOONS 13
Reosomy OCIREHBONB HRITST TRRIE BHFL 30ewT TS0
DTBeOODF, 3L.90,000/- ne BRI, 50wM0 %dme%m O350
BRQATONTY, WOV B33 TIODY HY, JoHO e volaleln
3538 oMM RNED PR OIRRWE  FL0ON DYENTIY,
2800, BRZ FPIF OYRRRS B TR e wig WY

FOTINOOONT, WOTORD mgojaoé QW LR, W), 8. 22,529/-

Y SRR IPTR. | Rrrmd '—%ﬁ..@@ﬁ ALY ©ed HRIBY

i TLUtAv i R

TeRdy TR 3@&3Dﬁdmﬁc3 DO TS SRV 100w 3¢
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5.8, PTTONTOT  eRFNsd  FoHned  ZRFTITON TRLOFPOT
Wi, TFwee TTR, Jed@ JeRnede rERTRCOR Bre WWNTHE
BB  BIFF, JTWFRSI 3pe0% W NS FAR T
HHTO3RER BBRZROBTY, I, TS, TRORVONG  BOoTRERE
To0cdsd Tone F3r e, AFOD), TOFD W), FTFO 203301
YUBIB[YE  DeSoDY IBRZRORD DIECBI/ DRBFIONOT
ZSFR, Boorwd oonded  RBewo  JoDINEL  (IBIZ) 1966,
AodpRdy (D) () R ({H)TRCHY  IHen IR

@m‘ﬁf%eb DOTD zome e cﬁx.rae"e@:iraew%ofnmcl SIOBESONT.

4. The Inquiry Officer (Additional Registrar of Enquiries-13) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charges
against DGO-1 Sri S.B.Maishale, Assistant Engineer, Panchayath
Raj Engineering Sub Division, Raibag, Belagavi District; DGO-2 Sri
S.G. Bhosale, Assistant Executive Engineer, Panchayath Raj
Engineering Sub Division, Raibag Taluk, Belagavi District and
DGO-3 Sri T.M. Jakkappagol, Executive Officer, Taluk Panchayath,
Raibag, Belagavi District. The Inquiry Officer has held that DGOs 1
to 3 are responsible for causing misappropriation in a sum of

Rs.22,529/-.

S On re-consideration of inquiry report, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.
6. As per the information furnished by Inquiry officer;

(1) DGO-1 Sri S.B. Maishale is due to retire from service
on 31/12/2023;
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(i) DGO-2 Sri S.G. Bhosale is due to retire from service on
31/12/2020

(iiiy DGO-3 Sri T.M.J akkappagol is due to retire from
service on 30/11/2023.
s Having regard to the nature of charge proved against DGO-1
Sri S.B. Maishale; DGO-2 Sri S.G. Bhosale and DGO-3 Sri T.J.

Jakkappagol;

(i) it is hereby recommended to the Government for
imposing penalty of withholding two annual
increments payable to DGO-1 Sri S.B.Maishale,
Assistant Engineer, Panchayath Raj Engineering
Sub Division, Raibag, Belagavi District with
cumulative effect and also for recovering a sum of
Rs.7,510/- from the salary and other allowances

payable to DGO-1 Sri S.B. Maishale;

(ii) it is hereby recommended to the Government for
imposing penalty ‘of reducing the pay iir the time
scale of pay by two lower Stages with cumulative
effect on DGO-2 Sri S.G. Bhosale, Assistant
Executive Engineer, Panchayath Raj Engineering
Sub Division, Raibag Taluk, Belagavi District and
also for recovering a sum of Rs.7,510/- from the
salary and other allowances payable to DGO-2 Sri
S.G. Bhosale;

(iii) it is hereby recommended to the Government for
imposing penaity of withholding two annual

increments payable to DGO-3 Sri  T.M.
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Jakkappagol, Executive Officer, Taluk Panchayath,
Raibag, Belagavi District with cumulative effect
and also for recovering a sum of Rs.7,510/- from
the salary and other allowances payable to DGO-3
Sri T.M.Jakkappagol.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

Q.NQ
AN

(J%\E‘;)TICE N. ANANDA)
Upalokayukta-1, 7/02

State of Karnataka,
Bengaluru
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